il

l.Vuien ef India,

rep, by ite Secretary,
Minfstry ef Lefeice,

Sona Bhavan, New pelhi.ll

2. The Cemmandant, HC, Artillery centre,

\-

r He spoonaente .,
croth D REATEY e ML KoSudhaukar Coddy, Adv ocate .,
e Wb aempendentr M, NJVLRaghava Reddy,
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0A_103/95, Ot. of Ordur:29-1-96,

_(Ordor passed by Hon'blu Shri R,Rengarajon,
Member (A) ),

Tha applicant in thig 0.A. 198 Tailor under thu Reg-
pondent No,2 at Hyderwuad, He filey Ok 56/95 praying to grant
him the rovised ascule of poy aof 260~400 with efPfact “rom

42-8-1983, That DA weos allowed and the respondents cherein ’

Ox

were directed to grant him the scale of Pay aof Rs,260--400 with
effect Prom 15-10-1984 en & notional basis and arrears hove

to bo given to the applicent from 12-1-1994,

2. This application is filaed Praying for a dircction to tha
respondunts Lo givuleffuct ond grant thu banafitp of akdJlud
grade of Ry, /60-400 as per the judgemant of tha Apex Court in.
Praotulal & snuthor Vu. Union af India & othéra in Wk (C) nNg.

492 of 1991 dated 3Ird October, 1991 and to pay the arrearsy

\-

with effect from 16-10-1981 with immudiete effect,

J. The gpplicant herein is similarly situated as the épp;i- .
¥ WLuLwaqcxufd“*WMLﬂfkﬁk+ : '

cant in 0OA 1150/95& Soms of the applicants in that 0.A. ugre .
slso Tailorg undor the game flospondants, As the upplicant hordin
i aimilerly situoted wu fPuel that no diffurunciotion nosd bo
maode in this connection for granting the relief, which Jas
granted to the applicants in the above roferrod O.A. In the

/
result, thu follouing diraction is givan :-




\/

., . . ' ./{/\\jb

"The Pay of thu applicant
has to be notionally Pixed in
tho” pay scale af w,7260-400
(950-1500) ovn the vutla of hig
loining as Tailor, if ho hasg '
beun ubyorbed in tho! cadre agy
on the date of sppointment and
monatory benefitas have to be
ULVEN Lith effect from Y-2-19gg,
It Ultimutoly Reapancent Moo
s going to taku a ducisioun
that thg monstory bencfit nag
to be given gven uﬁrliur to
t--lu8y, the upplicunt slao
fas to be given monctory bﬂnoflt_

uccordingly,”

4, The 0.A. ig orderod accordingly at the admission stage

itselr, No order gg to“costb-,ﬁ

A
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ls The Secietary, Unien of Ind],,

Minjstry of Lefence, Seng Bhavan, New ﬁnlhinll. ’thwfvﬁ(h
2. The Cemmandunt HQ, Artillery Contre,

. Hyderabad-31,

Y. One Copy te Mr, K.Suéhakar Reday,
t. One cepy te Mr. N.V.Rughava Reddy,
5. One Copy teo Library, CAT.Hyd,

6. One gpare Ceopy.

Adviocate, CaT, Hyd,
Addl.CCﬂC..CAT.in.

pv dl.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD , e
v q{'_-:
0.A.No. 75, af 1995. L

LN

Batueen:
lsaace - .o .o Applicant.
Vs.

1. Tha Union ef Indie represented by
its Secretary, Ministry or Defence,
Sena Bhavan, New Delhi.

2, The Commsndant, Artillery Centre,
Golconda, Hydasrabad. oo Respondants,

COUNSEL FOR THE APPLICANT: Sri K.Sudhakara Reddy,
LOUNSEL FOR THE RESPONDENTS; Sri V.Rajeswvara Rao.

DROER BY:

HON*BLE SHR H. RAJENDRA PRASAD MEMBER (A
1 . c)@a/“v

..i.,. 2

FERe

Opte: July 17,1996 .
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B, A,No. 733 /96, Date: July 17, 1996. Thell

——

OR D E R,

Hoard Sri K. Sudhakere Rueddy Por the upplicent

end 5ri V.Hujesuurw fue Por the respondsnts.

It 1» noticed that suitsble diractions have buan
94 .en In similer cCeses, for exampla, in C,A.103/96 (ESUARLAL vs !
UNION OF INDIR). The fects of the sald cese are exactly
. identicsl te thasd in the inotant 0.4, Hence the
directions issued in pars 3 6f the judgment dated 29-1-1996
in 0.A.103/96 would aspply in teto te thia 0.A., a8 vell,

3, It is, thersfore, directad that, if and uvhern
a fingl decisd on 19 taken in the case of ESUARLAL V.UNION
GF INJIA-(0.A.103/96) in the light of the girections
glven therein, Lha_cluim of thu prevent applicunt shull

8lso be decidsd and suttled along uwith it.

4. S5ri V.Rajesuwsrs Rao, lewarned standing coeounauel

for the respendents, argued strengly in Pavour of & nuticoe

‘L,j

being served on the respondents and a reasonabla time

being afferdad te them fer filino the reply, Houever,

.
in vieu of the similarity of the cose slroady referrad te, -

and facts containad in this U,A.,, it is net considered
necessary to issue a notice or te grent the timd as

requested.

L ]

Thus the-ﬂ.ﬂ., ls dispessd ef at the ad7£asian

8tnye. | |
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From :

B-760, Boot Maker,
Ganesh Dhavade,

HQ Coy * EME Centre,
SECUNDERABAD,

To 3

*he Commandant,
i, EME Centre,
SECUNDERABAD,

(THROUGH PROPER CHANNEL) , |
!

Sub : Grant of pay scale as applicable to Boot Makers of
1 EME Centre request regarding.

* %%
Sir,
1. I bring the following few lines for your kind consideya-
tion and sympathetic orders please,
2 I was appolnted as a Boot Maker on 10 Sep.l1980 in
Armed Centre, Ahmednagar, At present, I am serving under |

your command. | :

3. In the IVth Pay Commission, Boot Maker's pay scale |
is Rs,775-12-671/14/1025, Recéntly, ﬁxpert classificatio%
committee, had révised the pay scale of Boo: Maker to Rs{%
This benefit was given to Boot Makeré in all units inclu#'

EME Centre,

4, I request your good reply to kindly consider my casé in
|

pay scale of Rs,.950-1500.

Thanking You, |

Yours faithfully,
SA/ ~xxxnx, i
(GANESH DHAVADE)

Dsted : 31,Dec.96,

// TRUE copy //




MEMORAWDUM | ,

HQ Copy B~760 Boot Maker

From 3 To
HEME Centre, Sri Ganesh Dhavade,
B Copy-I, EME Cent re,

506 30/HQ/CIV , 9 June, 1997.

Grant of Pay Scales as applicable to Boot Makers

1, Refer to your Lr.No, NIL dated 31, Déc.l996a

’ 2. An extract of HQ 1 EME Centre, Lr,No,506/Boot/Makers/
GD/CIV Dated 05,06,97 is appended below for £® your
information.

83

Extract of HQ I EME Centre Letter No, 506/Bootmakerkj
GD/Cir Dt, 05,0641997..

Army HQs,, has intimated vide their_Lr.Né.A/21892/66/
PO-i/EME civ-3, dated 29,May, 97, that és per the instructions
received from Ministry of Defence, the jucdgement was

implemented'only for the petitioner anﬁ not for all similar
Bootmakers/Tailers and the judgement of other similar cases of
MC EME, Station WKSP EME, $§cunderabad, EME Dgpof. BN, .
Secunderabad 1 EME Centre is also hot being implemen ed and

SLP in the instant cases has already béen filed in the Hon ' lell

Supreme Court and the stay order has been granteds

Y 54/ =XHHXKX
~ Officer Commanding,

e

// TRUE COPY //
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH - e

AT HYDERABAD ' '

0.A,No., 1315/97 Date of Order: 3,10,97

BETHWEERN

Ganesh Dhavade «» Applicant,

AND
1, Union of India, Rep, by the

|
]
Secretary, Ministry of Defence, ]
Governnent of India, New Delhi, , ;

2. The Commamdent-I, EME Centre, ' '» };
Secunderabad, . Respondentso b
. . i

Counsel for the Applicant .+ Mr,K.Venkatesward| Ra
Counsel for the Respondents ' oo Mr.V.Rajeswara'R$L

CORAM 2
HON*BLE SHRI H.RAJENDRA PRASAD : MEMBER (ADMY) (

|

_ o
HON 'BLE SHRI B,S, JAI PARAMESHWAR : MEMBER (JUDL,) j
- - - !

QRDER f

X Oral order as per Hon'ble Shri B.S5.Jai Parameshwar, Member (JUd#.)X
oo

1

!»

- e -

Mr. K.Venkateswara Raop learned counSel for the appliiant

»

and Mr,V,Rajeswara Rao, learned standing counsel for the respomien:
- e

[a
O]

2. The applicant herein was initially appointed as Bootmaker
on 10,9,1980 &in the Army Centre, Ahmednagar and at present is g ,
working under the control of the second respondent, He is '
'presently in the scale of pay of’mjzgs;;gg. It is stated that.
the posts of Tailor amd Boot Maker were carrying the scale of
pay of m.%%%-zso in the Ministry of Defence and as per the
:ecowmendaEiOné of the Expert Classification Committee the

President of India sanctioned the increased pay scales to the

Lo-.
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LN 2.-0

workers of EME, SubSequently the Boot Maker and Tailors in the l

. 2-60 - ~
EME became eligible to the revised scales of pay of m.z&e-eﬁgf
3. He has rélied upon the decision in OA, 443/88 of this |

Tribunal claiming for the revised scales of pay of Rs,210-290 ': ;
to 260=400 with consequential benefits, The question of fixation I

LY

of pay for the artisan Staff like Bootmakers, Tailors, etc. have
been considered by this Tribunal and a number of d&irections have béen
given, But those directions were challenged in Review Applications'
ﬁo.72 to 80/96 (in OA,Nos,1524, 1525, 1150, 1530, 52, 1267, 1264, °
1263 and 161/95) and R,As were dismissed by this Tribunal, Howevex
against those RAS the respondents authorities have approached the |
Hon ‘b le Suprgme Court by filing SLP No.8777 to 8785/97 in R.As i

72 to B0/1996, Those SLPs are still pending, ' . .

4. In view of the above, directions given by this Tribunal in |
similar cases'aré still pending before the Hon'ble Sypreme Court ;
for final décision, .In that view, a direction to follow the ' l
final directions of the Hon'ble Supreme Court in the SLP referred

to above has to be given in this case,

5. The directions given by this Tribunal in similar cases

will hold good in this case also depending on the decision of the
SLP filed before the Hon'ble Suprgme Court, If the Hon'ble Sypremg
Court withdraws the relief given by this Tribunal then the applica;t‘
also cannot be given such a relief,  If the Supreme Court allogs tk@
,;elief given to the applicants similarly placed to the applicant 5

‘then the applicant is also eligible for the reliefs, ’

With the above direction the OA is disposed of, No castfs,

/ . 1
" PARAVESHWAR ) . ' ( H.RADES

er {(Judl,) . . Me (Admn, ) |
an) . ’ : 4
‘}::f/,/’ .Dated ¢ 3rxd October, 1997 i
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O.A, 1315/97.

To
l. The

Secretary,

Ministry of Defence, Union of India,
New mlhi .

2. The

Commandant-1, EME Centre,

Secunde rabad,

3. One
4, Cne
5. Cne
6. One

7., One

pvm

copy to Mr,K.Venkateswar Rao, Advocate, CAT.Hyd.
copy to Mr.V.RajeswarRao, Addl .CGSC,CAT.Hyd.
copy to HHBSJ.M.(J) CAT.Hyd.

copy to DeR.(A) CAT.Hyd.

spare copy.
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